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PART IV

Acts of the Guijarat Législatare and Ordinances promulgated

‘The following Act of the Gujarat Legislature, having been assented. to by the
Governor on the 23rd October 1964 is hereby -published for general information.

{First published,

and Reguldtions made by the Governor.

AKBAR 5. SARELA,

Secrctary to the Governmgnt of Gujarat,

Legal Department.

'GUJARAT ACT NO. 27 OF 1964,

““Gujarat Government Grzette” on the 28th October 1964).
' An Act, to amend the Bombay Khadi and Village Industries Act, 1960,

1t is hereby enacted in the Fifteenth %ear of the Republic of India as

follows :=-—"

1. This Act may be called the Bombay Khadi and Vlllage Industries (Gujarat Short title.

Amendment) Act, 1964,

2. In the Bombay Khadi and Vll]age Industries Act, 1960 after sectlon 26, Insortion of |

the fo‘luwmg shall ‘be inserted, namely :—

“26A.

L]
L}

after having received the assent of the Governor in the

1

i
i

uew section !
26A in Bom.
XIX of 1960.

If any amount due to the Board in accordfihce with - the ferms of Recovery of

a contract or otherwise or any sum payable in connection therewith, has not *Tears.

been paid, the

judice to any other remedy prov ided by law, be recoverable as an arrear of

amount or, as the case may be, the su shall,

without pre-

land revenue on a certificate in the prescnbed form being issued by the Board
to the Collector.”.

IV—Extra-40 (Lino)

19% -
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the .
Governor on the 31st May 1965 is hereby published for genergl information.

B. V. PARANJAPE,
Joint Secretary to Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 17 OF 1965

(First published, after baving received the assent of the Governor in the
* Gujarat Government Gazette” on the 5th June 1965)

An Act to amend the Bombay Khadi and Village Industriss Act, 1960.

It is hereby epacted in the Sixteembh Y=ar of the Republic of India as
follows :—

1. This Act may be called the Bombay Khadi and Village Industries (Gujarat gnort sigle.
Amendment)y Act, 1965.

l};inlm‘i 2. In the Bombay Khadi and Village Industries Act, 1960 (hereinafter refe. Amendment
ot Ired to as “the principal Act”), in section 4, in sub-sections (3) and (4), for the °r°""’”°§i§
1960. word “allowances” the word “emoluments” shall be and shall be deemed always :tr‘llaggl])'.

to have been substituted.

3. In section 29 of the principal Act, in clause (a) of sub-section (2), for the Amendment
word “allowances” the word “emoluments” shall be and shall be deemed always®f %tion 28

| f .
1o have been substituted. :x i‘&“&.x'x

48
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"PA RT IV B °
‘Acts of the Gujaﬂt Legislature and Ordmancen promulptod and
- -« Regulations made-by the Govemor. o

. The followmg Act of the ‘Gujarat Legislature havmg been assented to by the

Govemor on the SISt July, 1990 is hereby pubhshed for general mformauon

R M M'EHTA
Secretary to the Government of Gijarat,
Legal Department

- 'GUIARAT ACT NO. 15 OF 1990,

(First; pubhshcd after hawng Yeceived the assent of the  Governor " in the
“Gujarat Govemmem Gazette” on the 31st July, 1990).

AN ACT
jurt?zer fo amend tfw Bambay Khadz and: Village Indusiries Aot 196'0

It is hereby euactcd. in the Fortv first Year' of t.he Republic of India as _.'-

:fullows —

1. (7 This Act may be’ called the Bombay Khad1 and Village Indust.rlcs
_ (Gujarat Amendment) Act;, 1990.
{2) Tt shall come ingo force on such date as the State Govenment MKy,
by notification in the Official Gazette appomt

: 2. In the Bombay Khad! and Vﬂlage Industries Aok, 1960 (hemmaft.e:
roferred to as “the prinoipal Act™), in sectlon 2, for. clanse (f) the fo]lomng
shall be substitused, na.mely — ..

_— 19-1

b

-8iort title
and oom.
menooment,

Améndmt
of section 2

of Bom,
XIX of1860.. ..
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(i) any. industry located in a rural area wlnuh pmducea any goods I. '

“or renders any service with or withous the use of power and in which the
- fixed capital invesyment per head of an arbisan or a worker does not exceed
- fifteen thousand rupees.or such other sum a9 may, by notification in the

Official Gazetts be: spec:.ﬁed from time to time by the State Government :

Provided that any mdustrv specified in the Schedule and- located in an':_
area other than a rural area and recognised as s village industry.at any

time'before the commencement ofthe Bombay Khadi and Village Industries

(Gujarat Amendment) Act, 1990 shall, ot withstanding anything contained

o in thls sub- clause, eon.{-,mue to be a village mdustry under this Act;

(si) auy other noen m&nufact;urmg wiit: established for the solo purpose

%‘fn&sf

of promoting; mailtaining, assisting, servicing (mclu&mg mother units) -

. or ‘managing any village industry;

Emplammn — For the purpose of this clause,

" A{a) “ﬁxed capmal mmsi;ment ? includes investment in plam, aud Bla.Ohl‘
* pery and land and bulld.mg of al indusiry;

(b) “yural aréa” means the atea comprised iv any village, and ineludes
- the area comprised in any town, the population -of which does not excsed
~ten thousand or such other figure as the State Government may, by
notification in the Official Gazette, specify from time. to time.’

3. In the principal Act, n.f{cr section 4, t.he followmg scctions’ shall be

ingerted, namely.

: "4A "A porson shall bo dlsquahﬁed for bemg appomted ad, or for bemg,
a member of the Board, if— .

{a) he is or is found to be-a luna.tm or a puson of unsound 1mnd or
b) he is ad}udgcd msolvent ot _
(c) he has bebn con.vmted of au offenco mvolvlng moral turpltude' or

(@) he has any finandal interest in any subslstmg contract made with
or-inany work being done by the Board, except-as a shareholder (othor
than a Director) in & CODlPau)’ as Qofiied in section 3 of the Com.pames
Act, 1956: : :

Provided that where he is & ahareholder, he shall dlscloae to - the State

. Government the nature and extent of shares held by him in such a com-

. pany; or

(&) he h:.;s\ any ﬁnaucia] inte-;eét in any' business ﬂeﬁliﬁg Iof ‘the Board
with any village industry; or - : _ .

T

1of 1806,
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{f) he being an. office bearer of a vﬂlage industry is held respongible by
the Board for any default in payment of ity dues by vﬂlage industry to
_the Board; or.

{9 he holds any oﬁioe of profit under tho Board; or

(h) L has- dlrectly or m(hrectly, by hlmself or his partner or by 8

" member of his family any share or interest in any transaction of loan of .

money borrowed: by any vﬂla.ge industry. from tha Board; or

{i) hehas dnrectly ormduecﬁly b}r himself or his partnar or by a momber
of his family any ghare or mﬁerest in any work done by the order of the
‘Board, .

4B. The State Govornment iy, by notlﬁcatlon in tlu_a Oﬂmal Gaze&'e, :

TomOoVe from office any member of the Board, who—

{w) ‘is or becomey sub]ect to.any of the dlsquahﬁcatlons mautloned in

goction 4A; or s

() in the opmwn of the State Government has' falled or is unable to
| carry oub bis dugics as such member; or

_(c) : absonts himgelf from three consecutive meetmgs of the Board. thhout
tha leave of tho Board: .

Provided that before issuing any aﬁch notification, the State Govern-<

ment shall give an opportumty to the member concerned to show “cause
against such ramoml

4. In the principal A.ct. for soction B, the followmg goction shall bo sub-
stituted, namely:— .

" 5, When s member of s Board resigns as provided in section & or i -

removed by a notification issued under section £ B or dies, he shall- cease to-

bo a member of the Board from the date of acceptance of resignation

" or the date of the uotification issued under section 4B or, as
‘the case may be, the date of doath and the vacancy ocourring on-such

0eBIOL shall be ﬁ]led bythe State Government as early as may be practicable:

'?mvxded that during any such vacancy tha contmum.v membcrs may ach

ag if' 1o vaoaney had occurred 2,

~ 5, In the prmclpal A.ct in section 10 for mb-sectlon (2), the followmg

‘sub-seotion shall be subst.ltut—ed namely:—

“2) - Fvery contract shall- he made on behalf of a Board by nha Chairman,
tho Viee-Chairman, the Secretary, or the Chairman of tho Divisional Coin-
mittee or an officor of the Board empowemd in that behalf by a Board.”.

Removal of .
member of -
the Board.

Substitution
of seotion &

* of Bom.

XIX of 1960.-

Vacanoy to
be filled ag
early as

practicable, -

Amendmont
of section
10 of Bom.

"XIX of 1980,




Amendment

" ofmetion 913

of 1960

Subaht-ut.lon '

of eeotion 28
of Bom.

XIX of 1060,

Dmﬂon by
ftate
Government.

Power of

- authori
offioer {0
reqovor
rooord and

money,

184 GUJ, GOVT. GAZ., EX., 51-7-90 [PART IV

6. Tn the principal Aok, in Sectlié;n 91, in sub-section (3)—

{s) for the letters and figures “Rs. 500” the ]ettc)rs and ﬁgures “Bs 5000"
Bha.ll be substltuted and _ E ,

(#f) for the letters and ﬁguwa “Rs 5000” the. let.t,em and ﬁgures “Rs

50,000 shall be subatttuﬁed o

7. In the prmclpal A, for sect.mn 26 the fo}lowmg sectlon shall be sub-
stituted, n.amely. . _ )

“%. (2) In dmcharga of it funetions, the Board shall be guided: by sach
directions as. may be given to it by the St.ato Govemment fmm time to
time.

(2) Where the Board makes persistont default in complying with oz in

_ giving effect to any directions given to it by the State Government under

sub-gection (1), it shall be lawful for the Stato Government to dissolve tha

Board under section 31.”.

8. In the prmclpal Acb aftor sectmn. 26 the followmg sﬁctxons shall be -
1nsert«ed namely —_ )

“96AA. (I) Every momber of the Board or its Committec shall be per-
sonally liable for the loss, waste, or misapplication of any money. or other

‘property of the Board to which he hasbeen party,or which has been caused

or-facilitated by his miseonduct or gross neglect of his duty as a member.
@ Ii‘_aﬂ;er giving the member concerned a reasonable opportunity for showing

_cause to the contrary, an officer authorised by the State Govornment is

satisfied that the loss, ‘waste or misapplioation of any money or other property
of the Board is a direot consequence of misconduct or gross negligenee on- his
part, the officer go authorised shall, by an order in writing, direct such mem-
ber to pay to the Board before o fixed date, the amount roquired to be reim-
bursed to it for such loss, waste or mis-application.s

(3) Tthe amount isnot 50 paid, it shall borecovered as an arrear of land

rovonue and credited to the fund of the Board.

(4) Any person aggnaved by the decision or astion ofthe oﬁcer 30 autho-
rised may apply to the District Court within one month of the decision or

-action, for redress of his grievance and that court may, after taking such

evidence as it thinks necessary, confirm, modify or mmlt- the payment to the
DBogrd, .

28AB. (1) Where,the officer authorised in this behalfhy tho State Govern-
ment is of the opinion that any person, who in hig capacity as a member,
officer, sexvant, or secretary of the Board had, in his custody; auy Tecord,
m.oney or other. property belongmg to the Bnard is after his rehrement, re-

+
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moval. or. suspenslon from ofﬁce, a8 the case ma.y bo, not likely to deliver

such record or properiy or pay such money, the officor g0 authorised msy,

by & written order, require that the record, property or money so detamﬁ&
be delwercd or paid to-the Board fort.hmth o

{2) Ifany auch person as aforesaid sha]l not deliver tho record or property
or pay the money as directed, the officor so autliorised may cause him to be
~ approhanded and may send him .with a warrant in such form asmay bo pres-
cribed to be confined in a cml jail ¢ill he dehvers the record or property oe

pays the- money :

‘Provided- that no such person aha]l be 80 detamed in confmement for
a period longer than oné calendar month,

(3) It shall be Jawful for the oﬁicer 80 authonsed——

(¢) for recovering any such money to direct that such money be re-
_covered a8 an arrear of land revenue and on such direction being given,

+ _ such money shall be recoverableas an arresr of land revenue from such-

person;

T ) for recovering any such record or property to issue a

search warrant and fo exercise ;all such- powers with respect thersto- as

* may lawfolly be exercised by Magistrate under the provisions of Chap-
tor 'I of the Code of Criminl Procedure, 1973,

(4) No action under sub-section 2}, @) or (3) shall be taken unless

reasopable .opportunity  has ibeen given to the person concemed to show :

cause why such aotion should not be taken against him.”

9, TIn the principal Ack, in section 31, the [fo]lomng Explanatlon shall be
added at the end; namely:—

“Explanation:—Ior the purposes of this section, mere appomtrment of

additional members in & Board shall_ not be deemed to be reconstitution or
, reorganisation of that Board”. |

SOHEDULE
_ " [See éection 2(£)]
Group~-1 Village Indusiciss.
- (1) " Bee-keeping,
| (2) Cotta.ge Pot.terjr Im.ldf;try;

{3} Cottage Match Industry, Manufa.ctura ‘of Fire’ works and Agarbattu

_(Cottage Match Industry). -

(4) " Cottage Soap Industry.
IV—Ex.—-lS—Z

rg;E

i
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o
(10).

‘_(11)
(12)

(13).

(14)
(15)
(16)
an
(18)

(19)
(20)

Guy. GOVT. GAZ.; EX,, 31790 - (PART I-V :

Flaymg, Curring, Tanmng of hides and sking and anmllary Industries
connected with same and OOtlsaga Leather Indusbry :

: G?mm Oil Industry

Hand Made Paper Industry.
Manufa.cture of Cane Gur and Khaﬂdsaﬂ
Palmgurmaklng and other Palm Producte- Indusbry :

Pmc,essmg, Packing and marketmg of Cereals Pulses, Spwes, Condl-

~ ‘ments, Masalas.eto. (Processing of Cereals and Pu]ses)
Fibre (Other than coir) Iudustry
Blacksmithy and Carpentry {Manufacturing and servmg not mvolv

the use of power, but in the case of Manufacture of Ambar Cfmkﬁas
~and their acessories powei may be used). _

animals, mght soil, eto}). - , : .

Lime stone, lime shell and other hme products Industry (Lime stone -

aud its products)
"\ianufachure of ahe]lae :
Oollectmn of forest and fruits for medmmal purposes ‘

'-Frult.s and vegetable pmcassmg, preservatmn and canning mcludmg
pickles (Fruit prooessmg and fruit preservation).

Manufacture of House Lold utensils from Aliminium,
Bam-boé and Cane _work..

.“Poly Vastra” means any cloth woven on handloom in India, from:
.yarn hand spup in Indis from & mixture of man made fibre. with
either cotton, silk or wdol or with two or all of them or from o
* mixture of men made fibre yarn hand spun-in India with either
cotton, silk or woollen yarn and spun in India or with a.ny two
or all of such ysdrns, .

.. Village Industrias

@)

(&)

Gmup-ll Mineral Based Indusiry.

Stone cubiting; Orushmg, Oa.rvmg and engravmg for Temples and
Building, .

Uiility articless -

Gobar Gas Plant Manufacture of and use of manure and methnne _-
gas from cow-ddng and other waste products (such a8 flesh of dead
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K (3)
{4
5

- (® Ta

)

(8)

)
(10

Utensil ‘Wasbing Powder,

Slate and slate peucﬂ makmg.
Manufa_.cture qf Plaster of Paris.

Fuel bmquettmg .
Jwellery out oi‘ Gold; Silver, Stone. Shell and Synthatw matenals;

Manufact’.ure of GuIaJ—Rargoh

Manufacture of Bangles.

Manufacture of Paints, Pigment.s,_Varﬁishes and ]jistemper.

" Group-III Forest Based Industry.

m
©
®)
i

Khus tatiis aﬁd brooin I'naliix;g. '

Go]ledtioﬁ, Pro-cas_si"l_ig and'}paeki_ng of Forest products.' o o
Photo Fra.nung o | |

Manufacture of Jute Produots (undar Fibre Industry)

Group—-IV Agro Based and Food Induslry.

(n

(@)

(3)

Plthwork manufacture of p:th Mats and Garlanda eto,
Gashew Pr:ocessmg.
Leaf Cup Makmg.

ﬂroup-\f Polymer and Ghemlcal Baseﬂ Indusiry, -

_ (1)
{2)
(3

&

(5
R
Y
©

Products oub’ pf rexing, PV(, eote.

Horn and Bone including ivory products,

Candl;, Camphor and sealing waﬁ- mak_ing.-

Manufacture of packaging jtems of Plastios.
Manufaoi?ure of Bindi. '
Manufacture of Mehends,

Manufacture of Fssential Oils.

Ms-mufac'ture of Shampoos.



Y
(9)
(1)

QUJ. GOVT. GAZ, BX. 31150 " [PART IV
Manufaoture of Hair Oils, ' '

Detergents and Wn.shmg Powder L‘.[a.kmg (Non Toxlc)

: Group-Vl Engimmng and Non Conventional Enorgy

)
- (2)

o

%
®
@,
¢

)

)
(10)
an
12)
(13)

a4y

(16}
(16)
(7]

118)

(19)

’

Manufactum of Paper Pins, Ollpa, Safety Pina, St.ove Pins, ole.

_Manufacture of deoora_twe bulbs, Bottles, Glass, eto.

Umbrella assombling. -

‘Solar}Wind Energy imploments.

Manufacture of handmado utonsils out of Boas.

Maﬂufactum of ilandnlade utensils out of Gopper

Manufacbure of handmade ubensils out of Bell Metal

Other a.rtlcles made ouf of Brass, Gopper and Bell Metal
Pmductlon of Radios,

Production of Oassett-e Playor whether or not fitted mth radio,
P.l‘OdllOulOll of Cassotte recorder whether or not fitted mth radio.
Production of Volt-aga stabilizer, -
Carved Wood and Artigtic Furmture makmg

Tm Smtthy '

Motor _Winding.- :

Wiro Not Making.

-Iron Grills M.a'king.

Manufacture of * Rural Tmlmporb-Vehlcle such” ag : Hand‘(«'arta.'

Bullock Carts, Small Boats, Asaembly of Bi-cycles, chlellesha,
Motorised Carts, otc;

Manufact.ure of Musical Insbrument,s._-
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Group-VII Textile mqu;rt_y. (gxcludiﬁg Khadi). .
| (1) Hosiery (Bxcluding Khadi). | . |
2} Tailoriné'and prépardtioh _o.f Raady made Ga.r_ments;

(3). Batick wofk

“) To 5. and Doll Making: - L . | Use of _

(- ) v -_LHa_nd Spun

()] Thread Balls and Wollen Ba.llmg Lacchl Makmg yarn and -
Khadi -only.

(6) ..-Embm]dery
(N Manufacture of Surglca.l Ba.ndages

(8) Stove® chks_. | L
Group--VIIL : Service Tndustiy. ’
‘1. Lawndry. - - . _ "

2. Barber | |

3. Plumbing

4, Qervclng of Eleetrical ermg and Electroms domest.lc apphances
and equipments. -

Repairs of diesel engines, Pump sets, ete.
Tyre Vulcanising Unit.
Agricuiture servicing for sprayers, insecticide, pump sets, ete.

~Hiring of sound sy:}téms 1i_ke loud speakers, amplifier, mike, 'etc..

e @ N e &

'Battery Charging.
10, Art Board painting,
1L Gydle répgir‘shops. _
12, Masonry..

IV-Ex. 18-3
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